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//;l Affidavit 1o be Fuenished by the canuidgate alongwith Nomination Paper
Before the Retvening Officer

Gi“'é} For clection toVidhan Seko (name of the Hous

‘rom. 6% [54.“:‘,5.*‘1..............Cunnt1tuency:*u'mnc af tae Unistitie a4y

o

Q'Hdhm JYadew niaughe it ortale . Dhawp Naday

:}&}7 Agoud. oo yors, tesidag of q""ul‘:i“.‘, s m“hﬁ%m&h Teas o uﬂ-nts'uﬁum'ﬁuu alhiv
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Election, do hereby solemniy affirm and state on u.B.IJ'- 4% under:-
‘?annkc out whichever is not applicable)

i [ ! : - 5
5’ (1) e a candiduie set ugp by Torals DatV) ingne of the political party )/ am contesting a, an

: Independent candidate.
i) Detailsof PAM and status of ﬂling af ln:umt tax refurn :
S No, [Names r Permanent The financial year for [ Total income |
Account Mumber | which the last { shovwn In Income
(PAN) Income-tax return has | Tax Return ( in
- ’ - been filed Rupees) ..
I Sell hﬁEP‘rhﬂT Lo-je 1) ¥ 21502 = |
2. Spouse- Suwilye Dasi Lwide) HED Sivy m " & 192 5%y -
3 Dependent | Qo T A
i Dependent 2 P, 2 -
5. | Dependem3 .

{3) The following case(s) is/ are pending against me in which cognizance has been taken by the conri:-

5L | Offence Dreseription
Nao. | . NPT
1(a) | The details of cases where the court has taken
cognizance, Sections of the Act and description Sa

af the offence for which copnizance taken : |

—_— e —

i (b} | Mame of the coun, Case Mo, and Date of order
taking cognizapce : »

e - —— e m— —

{¢) | Detajls of Appeal () / Application(s) for revision »
(it any) filed againsi the above order(s) -

4. Cases in which I have been convicted by o court urhw[nther those referred (o in Form Iﬁ]q

i{a} The details of cases, Sections of the

: Act and description af the offence for | ¥
I which convicted | | .

|

i
|
|

T R e o Al an ——  ———
|

| fh] Magme of the Courtls). Case Mo, and

N
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e il
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vap Than | give hevem below thie details of v nasets (movable and iamuovable e of myseli,
mw spouse and all duependents:

A, Details of movable asscts ;
(Mnie: ¥

| Assets in joint nafme indicating the extent of jpint ownership will also have to be given ) .

2. In case of depasiy/Tnvesiment, the detals including Serial Number, Amount, Date of Deposit. the Scherme.
MName of B Thatitution and Branch are w be given .

1. Walue of Bonds/Share/Dehentures as per the current market value in Stock Exchange m respect o listed
companies and as per books in case of non- listed companies should be given,

4. Dependent’, here ineuns o person, substamially dependent on the income of the candidate.
5, Dewails including amount is to be given separately in respect of each investment)

'S [ Description
| Mo, ¢

-

Sell

r'.-'u ) |T"'.Jshinhm& v o

Spouse

T b ba,

Dependent-1 [ Dependent-2

s, [

3!5‘0-’”“'

S50,

w

i) | Details of Deposits in Bankes 1 (87
| accoums  (FORs, Term Degpsitheg
| and all other types of mm

including saving imuqts}g ]
\ Depesits with Financial il
institutions, Non Banking®

[umt
N

Financial Companies and
Cooperative socleties and the
amount in each such deposit

{50
i il

tiii) | Details of investment in Bonds,
[Debentures/shares and units in
companies/Mutual Funds and

oithers and the amount.

{iv) | Details of investment in NS5,
Postal Savings, Insurance "olicies
and investment in any Financial
Instrument in Post office or
Insurance Company and the

L__ _ | amount

3,00, e

1,20, 000 ~

(vl | Personal loans/advance given o
i any person or entity - including
' other receivables from debtors
| &ned the amount, I

firm, Company, Trust etc, and |

I i Yachts! a L8|
l Registratio, 1
L -rrurchas:‘m%ﬁt'}ﬁﬂg‘h‘”

L\ iposree -

- h 0000

T{wf| Jewelry, bullion and valusblc Geid

o

value)

thing (give details of wciﬂh'ﬁﬁ
- " |

L0, w0
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; ity other ausets such Mabtle vt |

T S el =] Stoo -l

} f Cims/interes| "’,_!,-_R.JE, m: g PRRTR | Py L SRR “_ __Il'__ l
L, " Caross Totul value i
! g e S Wbsaso N, Losenl S50 - o = |
A gvable assets: ' ‘
{Metg: 1 Properties in joint ownership indicating the cxtent of joint ownership vill also have 1o be indical -3
2 . Each land or building or apasiment should be mentioned separmely in this format. )
S, | Description il l Self Spouse | Dependent-1 | Dependent-2 }_l:';ﬁﬂ_"-“;“:& i
No
i A | -
M v Lolues ——
Location(s) A |
Surveynumben(s) [SAVDThe o SR
Avrea (Total measurement in
acres) SRt Pres
| [Whether inherited property - '
| { Yes or NO) L ar
Date of purchase in case of self
acquired property by
Cost of Land (in case of
purchaseat the time of I, I
purchase i
Any Investment on the land by
way of development, L]
construction etc. E
Approximate Current market
vilie 10,00, 800 -
(i) Agri Thukean | sy in
Location(s) F |
Survey number(s) £
Area (Total measufément in
£q. ﬂ..} D [ %? D“. |
Whether inherited property
{ Yes or NO) reo
Date of purchase in case of self »
agquired property
Cost of Land (in case of
purchase) at the time of 1,05 pen
| purchase 4 - {
Any Investment on the land by o
way of development, 5 50, v
construction etc.
Approximate Current ma.rket "
| value . . ¥ -
(i) "Commercial B n .
| | {including apartments) Ed‘
| =Location(s) ety i
-Survey number(s) . 1 o
Built up Area (Total Setat ,
measurement in sg. f.) ] e r_!w' I VIS et ~




' wiher inheried propert
: e or ME i

| Do of purchase im case of seir
%y -n:-ﬂ d properts

1 !

it i.rl"pmpcrl} 1,|.n case of
o rehase) ot the time of
p"!.haw

Aty Investment on the
| Pauperty by way of
 development, construction elc.

| Approximate Current market
| value

{iv) | Resi | Buildings (including

| apartmenis,
| <Location(s)
| = Survey number(s)

Acea (Total measurement in
sa fi)

77 Lot

o=

TFolacs

{h’]

Built up Area (Total
{es or NOY
Cost of property (in case of
| Ay Investment on the land by
Approximate Current market
property)

L (vi)

mitasurement in sq. fi.)

Whether inherited property

Date of purchase in case of self

| acquired property

purchase) at the time of 'ED

_purchase

way of development,

construction elo.

villue

Others (such as interest in

Total of Current Market
Value af (i) to {v) above

l_l! Lfﬂrm‘

(6) 1 give herein below the details of liabilitics’ dues to public financial institutions and government :-

| 5,

|N0..

{ Deseription

{Note: Pleasc give separate details of name of Bank , institution, entity or individual and amount for each item)

Self

Spouse(s)

Dependent-1

Dependent-2 | Dependent-3 |
|

[ (il T!.unn or dues to Bnukﬂﬂnln:lal

. In;il'lulignm

| Mame of Bank or Fl
Amount outstanding

. Nawre of loan

| Loan or tues to any

| individuals! Entity other than
| mentioned in (i} above.
MNamefs) -

Ampunt outstanding

= =

Mature of [on

Oy can Y TEe



. |.-Ll.'r'ulhnrliahilit}' J i S

Cerand total of liabilities j_ - | L =

- - : E_ﬁ — _r -| b i

Dhues 1o de dea!m ; . i

with go 1 "ﬂ-@bmm S8 669 |

-! accormodationy\)) &0 191“ Yyt - i : _|_
|

(i) |

Dues to departments dealing |
with su of water .

myunmerb«m 271 6L4

Dues to departments dealing :

with supply of electricity - |

Dues to departments dealing
with supply of A
telephones/mohiles

Dues to departments dealing
with government transport A . i
{including aircrafis and |
| heflicopters) !

Income Tax Dues [

»

Wealth Tax Dues k)
Service Tax, Dues A
Municipal /Property Tax Dues »

Sales Tax Dues

Any other dues il
Y e ¢ ptean (N bl kot

Grand total of all Govt. dues ) ‘w

2 L,8c6,430=2WR
(7} Details of profession or occupation:
£ SeE.............
b,

Spouse ..........i. bt and S e 2 Pl G7B

(8) My educational qualification is as under: "1 s — wtibg: WP hg"
gt ; ; B*ﬂ,}h'ﬂ-nbw}l T H&aﬂﬁ?}'

(Give details of highest Schoal / University eduestion with Full farm of the certifitite/ diploma/ degree course)

(Name of the Schaal /ol lege! University and the year in which the course was completed.)
HA - (Wsloy) bi 6 Univ Sagas 1999

A

L, MTL}J., 5~ 199y
{%). ABSTRACT OF THE DETAILS GIVEN IN (1) TC (8) ABOVE:
I | Neme of the candidate Sh./SmL/Hum.
v el oty Naday
= ' - | = Clusadd g
1. | Full postal address %lkﬁmm Por klenea ; Fylpe,
3. | Mumber and Mame of the constituency and
state J‘E’E* EQI.L\&I:‘___ o
3. | Name of the Political party which set up the Rt o e
candidate (otherwise write *Independent') ~ Sarals det (Unilny SN
4.| (a) Number of cascs in which conviction order ML
passed (other than those referred to in Form 26) ST e s e

,@ﬁm@"’ﬂ?
5



Tyt Teinl number i I-'xndirqb <aags where the ‘

U | woor is) have ke Cogninn ki
LA oy
5 Patlar - i i { Yer ':'.'-hi.l_'-h-irmi TRl T e i
1 g P e | In¢ume Tax Return liled ) :
|l Candidate ABRFK e -u T apasa |
_ | (b} Sponse: TN S\ on ape -4 |y 9LE8YL
. 1 (e} Dependents T 1.
3. 3 MM - Petails of Assets und Liabilities in rupees o
| Description [ Self [ Spouse | Dependentel Dependent-ll | Dependent (1] |
[ A Moveable = I
; LiES s [\ ERe| 55, soo
£ o L O ol bbbt il S .
|| Asser Nikiss o]y ?
(i) | Purchase Priccand | . i
Development Cast of » 9
Immovable Propeny 2
{ Total Value) { i s |
[il) | Approximate Current J |
- Asset (Total Valug) _—
7 Liabilities ]
(i} Government 280600 “
dues (Total) i
(i) Loans from Bank,
Financial Institutions and =~ P 2
| others (Total) &= |
B. | Highest educational qualification:
Lag TN SRR Y R —_ | 994
(Give details of School / University education with full form of the certificate/ diplomea! degree
course) (Name of the Schaal /College/ University and the year in which the course was completed ;

VERIFICATION

|, the deponent, abave named, do hereby verify and declare that the comtents of this affidavit are trie and correct (o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from, | further
declars that :

{a) there is na cage of conviction or pending case against me other than those mentioned in items 3 and 4 above:

ihi Loy spouse, or mydependents do not have any asset ar liability, other than those mentioned in items 5 and 6
abawg,

L

Verified ot s cosiinn e o b he. ... 8Y Ofre v oo e eessenne s veee 200 o

E@Hﬁ]-

DET




Mate: 1 Affidavit sneuld be filed fatest by 3.04 PM on the last date nffif-i-ﬂg naminations,
2. Affidavit siould be sworn before an Uath Commissiuner or Mayistrane of the First Class o before a Nors
Publiz.
2 Al columns should be filled up and 1.0 column to be 1ef blank. 1 there is no infarmation to furis): in mopeck ol
any item, either “Nil” or “Not applicable”. a5 the case may be, should be mentioned

4 The affidavit should be either 1vped o written legihly and neark, avrd
11—
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